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PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Inmovable Properties under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 & 9 of
the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below mentioned
Borrower(s), Co-Borrower(s) and Mortgagor(s) that the below described secured assets being
immovable property mortgaged/charged to the Secured Creditor, Pegasus Assets
Reconstruction Private Limited acting in its capacity as Trustee of Pegasus 2023 Trust 3
(Pegasus ARC), having been assigned the debts of the below mentioned Borrower along with
underlying securities interest by PNB Housing Finance Limited (“PNB HFL”) vide Assignment
Agreement dated 30-09-2022 under the provisions of the SARFAESI Act, 2002, are being sold
under the provisions of SARFAESI Act and Rules thereunder on “As is where is”, “As is

what is”, and “Whatever there is” basis.

The Authorized Officer took physical possession of the below described secured assets being
immovable property on 12-03-2026 under the provisions of the SARFAESI Act and Rules
thereunder.

THE DETAILS OF AUCTION ARE AS FOLLOWS:

1. Mr. Satish Kumar (Borrower/Mortgagor)

Slo Sh. Gobind Ram R/o 302, 3rd Floor, Rishi Nagar, Near Captain Satish
Marg, Rani Bagh, Shakur Basti, Saraswati Vihar, Delhi-110034. Also, At: VS-
7/Bungalow No.5, 5th Floor, Tower-VS-7 Rise Sky Bungalows, located on Plot
No.GH-02, Village Sarai Khawaja, Sector 41, Faridabad, Haryana-121003

2. M/s Shivam Enterprises Through its partner (Co-Borrower)

Sh. Satish Kumar At: 11745, Gall No.-3, Sat Nagar, Karol Bagh, Delhi-
110005.

3. Mrs. Anju Popli (Co-Borrower)

R/o 302, 3rd Floor, Rishi Nagar, Near Captain Satish Marg, Rani Bagh,
Shakur Basti, Saraswati Vihar, Delhi-110034. Also, At: VS-7/Bungalow No.5,
5th Floor, Tower-VS-7, Rise Sky Bungalows, located on Plot No.GH-02,
Village Saral Khawaja, Sector 41, Faridabad, Haryana-121003.

4. Mr. Tejinder Pal (Co-Borrower)

C-87, First Floor, Kirti Nagar, Delhi-110015.

Name of the
Borrower(s), Co-
Borrower(s) and
Mortgagor(s):

APPLE METAL INDUSTRIES LIMITED
Reg. Office: B 14, FIRST FLOOR, RIGHT SIDE B, PORTION
CHIRAG ENCLAVE, GREATER KAILASH, DELHI, 110048
CIN - L74110DL1972PLC206966 Email Id: office@applegroup.co.in

NOTICE OF PROPOSED VOLUNTARY DELISTING OF EQUITY SHARES FROM THE
CALCUTTA STOCK EXCHANGE LIMITED
Notice is hereby given that the Board of Directors of Apple Metal Industries Limited (“the
Company”), at its meeting held on Thursday, 17th September 2026, has approved the
proposal for voluntary delisting of the equity shares of the Company from The Calcutta
Stock Exchange Limited (“CSE”), pursuant to Regulation 5 read with Regulation 6 of the
Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021.
The equity shares of the Company shall continue to remain listed on Metropolitan
Stock Exchange of India Limited (“MSEI”).
Accordingly, the proposed voluntary delisting from CSE does not involve any exit
opportunity to the public shareholders, as the equity shares of the Company shall continue
to remain listed on a recognised stock exchange in accordance with the applicable
provisions of the SEBI (Delisting of Equity Shares) Regulations, 2021.
The proposed delisting is intended to rationalise the Company's listing arrangements and
avoid duplication of listing and related compliance costs. The proposed delisting from CSE
shall not affect the continued listing of the equity shares of the Company on MSEI or the
rights of the shareholders of the Company.
The application for voluntary delisting shall be made to CSE in accordance with the
applicable laws and requirements of CSE.
Forand on behalf of the Board of Directors
APPLE METAL INDUSTRIES LIMITED
Sd/-
Rahul
Managing Director
DIN 10934548

Place: Delhi
Date: 17.09.2026

KOTAK MAHINDRA BANK LIMITED

Reqistered Office: 27BKC, C-27, G-Block, Bandra Kirds Complex, Bandra [ E |, Mumbai 400051
Branch Office: Plat No. 7, Sector - 125 Moida (UP) - 201313
The betow borawers) had availed loan from e lender manlionad hareunder which has bsan
assigned 1o Kotak Mahindra Bank Lid. Due to default, the loan s classified as NPA, Notice uls
13::2% wias meuad al the lag) known address bul upserved: thes pubished &s semale servica
under Rule 3[1) of the Security Interest{Enforcement) Rules, 2002

3. |Borroden=RLaan Al Mo Wame of Lender, Date of Assignment,
Mo Diamand Dabe & Amaount

HERO FINCORP LIMITED

. Hero
FINCORP

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION
AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002

1. |Mr. Sushil Shamma, Mrs. Babita PCHFL MG [Dec-24), 2812 224
Ade: 09700004720 15.04 2026, Rs, 1033436.81

Mortgaged Property Description : All that part and parcel of the propery bearing Plat of Land
Measuring 217,77 Square Yards, Le., 18215 Seuare Maters, Cubt Of Which 11777 Square Yards
Has Been purchased. Which 15 Shown Towands the South. The dimensions of the plot are-East!
21.63 foal west: 21.63 feed, North: 49 feal South; 497eat Thes propery 15 Refated TO Khasra NCO
181 MI, Situatad In Village Salermpur, Adarsh Vibar, pargana Sultanpur, Tehsil Nakur, District
Saharanpur, | Along With Al Rights, Ralating TO 1§ According To Ravenus Reoords. Which s
Bounded Az Befow- On East-Plot Of Bhupendes. On Wast- Plod of Other, On Norh- House of
Caher, On South- Road 30 Feat Wide. Mortgagor Name: Mrs. Babita W o Mr. Sushil Sharma.

*fou are cafed upoa io pay the abowe dues with applicable interast within 60 days of this noiice.
railirg this, the Bank shall proceed under the SARFAESI Act 1o enforce the secured assel. Under
aec. 13 80, vou may redesm the secured-asset within the permitted pericd. Under 3ec. 13 (13),
you e prohibited from fransferring the secured asset by sale, leasa, or otherwise without Bank's
prios consent.

Date: 18.09. 2026
Place: Uittar Pradesh

Faor Kotak Mahindra Bank Limited
Authorized Officer

Rs.3,93,28,103.63/- (Rupees Three Crore Fiity-Ihree Lakn Twenty-
Eight Thousand One Hundred Three and Sixty-Three Paise Only)
as on 16.09.2026 plus interest at the contractual rate and costs,
charges and expenses thereon w.e.f. 17.09.2026 till the date of pay-
ment and realization.

Outstanding Dues for
which the secured
assets are being sold:

""All The Piece And Parcel Of Apartment No Vs-7/Bungalow No. 5 On
The Fifth Floor, Tower Vs-7, Having A Super Area Of 2300 Sq. Ft.
Corresponding Built Up Area 2060 Sq. Ft. In Housing Project Known
As Rise Sky Bungalows Located On Plot No. Gh-02 (On Mcf Land
In Revenue Estate Of Village Sarai Khawaja) Sector 41, Faridabad,
Haryana, India — 122003.

Details of Secured
Asset being
Immovable Property
which is being sold

Reserve Price below
which the Secured
Asset will not be sold

Rs.1,01,97,000/-
(Rupees One Crore One Lakh Ninety-Seven Thousand Only)

(in Rs.): I
Earnest Money Rs.10,19,700/-
Deposit (EMD): (Rupees Ten Lakh Nineteen Thousand Seven Hundred Only)

Claims, if any, which | Not Known
have been put forward
against the property
and any other dues
known to Secured

creditor and value

CERSAI'ID Security id: 400010216096

Asset id: 200010196519

Inspection of On 07-10-2026. from 11:30 AM to 01:00 PM

Property:
Contact Person and | 1. Mr. Ramesh Giri (Authorized Officer) Mob. No. 9643468804
Phone No: ramesh@pegasus-arc.com

2. Mr. Nishant Srivastav Mob. No. 9151386532
nishant@pegasus-arc.com

Last date for
submission of Bid:

12-10-2026 by 05:00 PM.

Time and Venue of E-Auction/Bidding through website (https://sarfaesi.auctiontiger.net)
Bid Opening: on 13-10-2026 From 11.00 am to 01:00 pm.

This publication is also a Thirty (30) days’ notice to the Borrowers/Co-Borrowers/Mortgagor
under Rule 8 of The Security Interest (Enforcement) Rules, 2002.

For the detailed terms and conditions of the sale, please refer to Secured Creditor’s website
i.e. http:/lwww.pegasus-arc.com/assets-to-auction.html or website https://sarfaesi.auc-
tiontiger.net or contact service provider M/s. E Procurement Technologies Ltd. Auction
Tiger, Bidder Support: 079-68136805/68136837, Mr. Ramprasad-Mob. No.: +91-
8000023297, Email: ramprasad@auctiontiger.net & support@auctiontiger.net

AUTHORISED OFFICER
Place: NEW DELHI Pegasus Assets Reconstruction Private Limited.
Date: 17-09-2026 Pegasus 2023 Trust 3

[Hasyana) and Branch Office ak-

nofice isgued LS 15120 of the Actin

wabsite: wave ifionehoma.com

Public Notice For E-Auction Cum Sale

Sele of Immovebla pronerly m-url"a?;a:l to [IFL Heme Finance Limiled (IIFL HFL) Corporate Cffice at Plot o B, 'leat-a
30 E, Uppar Ground Flaor, Shivajl Marg, Mew Delnl - 110615308, 3rd Floor, #a
Sector 124, Awas Vikas, Sikndra Yajna, Agra-282007 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Imtarest Act, 2002 (hereinafter “Ac). Whereas the Authorzed Cfficar (807 of IFL-HFL had taken the possession ol the followin
: folioreie] foan BcocoumbsRprospess nas, with & fight fa sed the serean "A5 15 WHERE 15
AND WITHOUT RECOURSE BASIS" for reafizabion of IFL-HFL'S tues, The Sake wil be dard by the undersaned thrgugh e-aiction palfom provided al he

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankrupley Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTHM OF THE STAKEHOLDERS OF
PANJSHIR IMPEX INDIMA PRIVATE LIMITED
| Name of Corporate Person Panjshir Impex India Private Limited
| Datet of incorparation of Corporate Person | 220402014
Authority urder which Corparale Registrar of Companies, Liier Pracesh
| | Persen i incorporated fregistered
| Comparate dertity number | limited iabilty ~ UT4900UR2015PTCIEL062
| ideniity number of Corparate Persan _
| Aeddress of e regstered Oficd and A1/103, First Floor, Towar Mo, 1, Puvenchal Siver
Principal office {if amy] of Corporate Person | City + 1|, Sector i - , Gautam Buddha Negar, Greater
 Mpida, Uttar Prasdesh. India, 201506
1410a2026

Lot | X | —s

-~

n

6 Liquidation commencament dats of
| Corparaie Persan _
7 | Mame, address, emal address, telephone | Mame: Gyaneshwar Sahai
numbes and the registration number. of Address: 052 || Floor, The Maxl Door, Sector-T8
e Liquidator Fandabad, Haryana-121004
E-Mall: qyaneshwar sahaligmall.com
Mahbile Mo, ; 3553541408
Regn. No: IBEITPA-002P-NO0T 307201 T- 1810544
AFA Validity upta: 31122025
8| Last dale for submissan ol claims 14MQaIe
Matice s hereby given tiat Panjshir impex Indla Privade Limited has commenced voluntary kg acation
;r:-n'!l-l-ﬁ1 September, 2026,
| The siakeholden of Panjshir impex india Private Limited are hesehy called upan to submit a proof of
' trezrir cdizins on orbefore 14th October, 2026 i0the Squidstor af the sddress mention againstitem ng. 7
| The fnancal creditars shell submit their pracs of claims by electronic means anly, 8 cther stakeholdars
{ may submit the proof of claims in person; by pastorby elaciianic means.
| Submission of false or misleading proofs of claim shall attract penalties.

Sdi-

Gyaneshwar Sahal

Liguidator of Panjshir Impex India Private Limited
Regn. No.: [EBYIPA-GOZIP-NOG1 3020171810548

| Date: 17.06.2005
| Place: Faridabad

FORM NO. NCLT. 3A

ADVERTISEMENT DETAILING PETITION
[Pursuant o Rule 35 of the Mafional Company Law Tribumal Rules, 201E]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH AT NEW DELHI
COMPANY PETITION WO, CRCAA)-BEND/2026
CONMMNECTED WITH

COMPANY APPLICATION MO, CA[CAA-ENNDIZ0ZE
N THE MATTER OF:
Sgctare 230k 232 of he Companies Al 2013 and ather apphicable provisions of e Compars
Azl 2013 read with the Comparmes (Compromasas, Arrangements end Ameigamations] Rules,
20116 and the Matianal Company Law Tribunal Rules, 2046, includirg any statuloey modificationia)
ar m-endcimenlls) sereal Toe the lime Beirg 0 lonce:
AND
M THE MATTER OF:
Sehame of Demerger between Conllrental Device India Private Limited ("COIPL" Gr
"Damergad Campany™ or "Patlionar Company Mo 1" end CHIL Semiconductors Private
Limited {"CSPL" or “Rasultan! Comgpany™ or *Pettioner Company Wo: 2°) and their respecliva
sharenoklers and crediiors

NOTICE OF HEARING OF THE COMPANY PETITION

Modice 15 henely gan a3 el Pedtion under Seciions 230 fo 252 of Ie Gompanes Acl 013
rizad wikh tha Companies (Compramises, Arrangamenls @nd Amalgamatans) Rulas, 2016, seaking
sanclion of tha Scheme of Damerger of tha Samiconductar Diision of Continental Device ndia
Private Limited mto CRIL Samiconductors Private Limited and thelr respectve sharehoddess and
cimdibors, was prasenbed by the Pelioner Campanies besare e Berle Nafonal Company Law
Tribunal, New Delhi Banch.
‘Vide oroer deted 07 Seplember 2026, the Hon'ble Mataral Company Law Tribunal, Bew Deki
Bench, inter alia, directed pubbcation of the notice of hearing of the Patitien and lixed the
alofesald Pelilion for heanng on 02 November 2026
Al person Whose Inbaresl 5 likely 1o be alfecled by Be propased Soheme o who i desicaus al
supporing of oppasing the =aid Peliticn shall send-a matica of hisfenis intenfan, duly signed by
guch persan ar hishestils awtharised representativedagvocaie. o e concernad Bench of tha
Matipnal Company Law Tribunal and 1o the duthonsed Represenlative of e Paliionar Comganies,
irdicaling the natura af hisfharits inbarest end. whara appliceble, the grounds of oppesiisn, =a
a5 o reach them nat aler than bao days bafore the date fiwed far kearing of the Peliticn
Whare any person seels 1o oppase the afceeszil Petiton, the grounds of capasitan ar & copy
ol the alfidavit i thist behall shal be furnished along with such nabice.
S copy ol T Comgeany Pediliee aking with the Scheme snd e dahibbe oo shall b furmshed
by the undarsigned fo any parson mouiring IRe same on paymant o the préscribed chargas
Sdi-
Mohit Singhal & Assoclales
Practising Company Secrelaries
Authorised Reprasentative of the Pefiticnar Companies

Place: Mew Dekhd
Date: 17.09.202%

423, West End Mall. District Centre, Janakpuri, Mew Dalhi - 110058

Rotice is heraby servad on;

1. Mz, MMeenakshi International (Borrower], hawng ils registerad offfice al Khasra
Mo 2323 Gall Mo T Teacher Colany, Samaipur Morth-Wast Delhi, Maw Delhi- 110042 and
alsn at Properly Moo C-53. Secomd Floor, Suraj Park Colony, Seclor-18, Rohimi, Mew
Dethi-T1008% and also at C-29-30, Suraj Park, Sector-18, Refini, Samapur, North-West
Daihi, Mew Delhi-110042

2. Mir. Yogesh Sharma [Co-Borrower), residing al C-28-30, Suraj Park, Seclor-18, Hohind,
Samaipur, North-West Daihi, New Dalk-110042

3, Mirs, Meenakshi Sharma (Co-Borrewer], resding gt C-28-30, Surg; Park, Seclioe-15,
Fohini, - Sameipur, North-West Gslhi, Mew Dalbs-110042

4, Mr, Harl Datt Sharma (Co-Borrower), residing &t C-29-30, Suraj Park, Sector-18, Rohind,
Samaipur, Naorth-West Delhi, New Dalhi-110042

(herainafier coliectivaly refarmed 1o as “Bornowars ")

The abovernenlioned Borrowers had enlered intd Facily Agreement daled 31.01.2024 and

Fatility Agreement dated 26,07 2025 with Mis. Hero FinCorp Liméed iherginafter referred o a3

"HFCL™) hawing Its Registerad Office-at 34, Community Centre, Basant Lok, Vasant Vioar, New

Delhi=110057, for avaiing credit facibfies 1o the wne Rs:1.20,00,0000- {Rupess One Crone

Twenty Lakhs Only) and R 14 20,0000 (Rupess Fourtean Lakhs Twanly Thousand Only} in

the form of Lean Against Property from HFCL, by way of marlgage. of Immovable property as

listed bedow, in fevour of HEGL:

Built on Plot No C-28, Area Measuring 125,41 sg, mitrs, Khasra No.-37 Suraj Park Colony,

Samalpur Sector-18 Rohind, Delhi-110042.

The above-mentoned Properly shall herainafter be  refarmed 1o a6 “Secured Assel’. Tho

Sacured Azsel has been Mortgaged fo HFCL as secuntvicallateral so a5 bo secuns the dua

repayment of kan together with the inlersst and ofber Charges, However, - the - Borowers

cefpulted in due repayment of Loan alongwih inferest and other charges, in this regard,

Demand Notice dated 10.08.3026 w's. 132} of the Secunization ard Reconstruction of

Firancal Assats and Enforcarmant of Security Intorest Act, 2002 [harsinafler referad o as

"BARFAES| Act, 20027, was isstad bo he lasl known addresses avalladle of the aloresaid

Barrovers with HFCL buf same of the Nolicss rsemain urghslivered

By way of this pubication, HFCL hereby once again call upon the abgve-mentioned Borowers

to pay the entire oulstending due of Rs.1,30,84,351.415- (Rupees One Crore Thirty Lakhs

Elghty-Four Thousand Three Hundred Fifty-One and Forty-One Paise Only) due as on

07.09.2028 within 60 days of the publication of this Nolice, faiing which HFCL shall kake all

necessary adlions under &l ar any of the provisions of SARFAES] Acl 2002 aganz! the

Secured Assal mcluding taking possession and sale of ihe Secured Asset of the Bomowers and

any other-gction or refief as may be provided under SARFAESI Act, 2002

Furthes, in pursuance. to tha provisions of Section 13013} of SARFAES] Act, 2002, the

Borrowers ana heraby prohibilad [rom sallingiranslering o alienabng eiber by way of sale)

lease or-deal wilh the afaresaid Secured Assed, in any mannar, whalsoever, in confraventon

with the provisions of aforesaid Losn Agreemends and'or SARFAES] Act, 2002,

The Pubic at large 15 sise hersby informed that they should not deal, in any manner,

whatsoever, with the aforementioned Secured Asset as HFCL has the First and Exclusive

Chamge ovar tha ams

Place: Maw Dafhl
Diate: 18.09.3026

80/ AUTHORIZED OFFICER,
HERD FINCORP LIMITED

Advertizamani fo be

Direcioraba-|

Vikar, Phase—V, Gungacn-122015, af Companies Act, 201

am Business Park, mi. INS-1,

ertyries pursuant toha Ard

IS, AS 15 WHAT |5 BASIS af

|'The Company™]

“FORM NO. INC-26"
[Pursuan! o rale 30 the - Companies
(Incarporatan) Riges, 2014]

uhlished in the

rewspaper for change of megistered office o
ihe company Trom ane siale to anolher
Befare The Hon'ble Canlral Gogermment,
\Regicna! Diracior, Dalhi) Nosthen Ragion,

In the matter of sub-section 4} of Sectien 13

3, and cladse (&) of

sub-rub (50 of rile 30 ol the Companias
{incarparation) Rules, 2014

In lhe malier
NYTARRA NATURALS PRIVATE LIMITED

FORM NO. URC-2

Advertisement giving notice about registration under Part |
of Chapter XXl of the Act
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1)
of the Companies (Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of
section 366 of the Companies Act, 2013, an  application is
proposed to be made after fifteen days hereof but before the
expiry of thirty days hereinafter to the Registrar of Companies
at Central Registration Centre (CRC), Indian Institute of
Corporate Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT
Manesar, District Gurgaon, Haryana - 122050 that “M/s.
GLOBAL HEIGHTS 81", a Partnership firm may be registered
under Part | of Chapter XXI of the Companies Act, 2013, as a

SALE NOTICE
Haliber Associaies Private Limited (In Liguidation)
CiM: UT41900L2003PTC 118831
Rapiztarad DMfies: £-20. Lajpat Magas-Ill, New Oelhi-110024
E-Auchon: Assignmant’ Transtar of Nat Seadily Realizable Azsats (NARAS imder insolvency and
Bankrupicy Gode, 2016
Diate & T of E-AuciBonc 13th October, 2028
Tima; = 03:00 FM. 10 05:00 BM, (Wi unlimiiod exdension of 5 minuies sach)
Last dirdn of filing the EligibSity Doouments on AucBion PReiforme (iéh Dwotober, 2038 6 06: DI M,
Last Date of EMD Subsméssdon: (9th Oetober, 2026 5 0600 BM.,
(¥¥ith unlimited exdension of 5 minutes sach)
Sale of HalFeadily Raalisable Assels (NRRAs ) which s being propoded to be assigned oriransier as fal
reguiation 32 read with Regulation 37A of the insokency and Bardmuptcy Baard of India [Liquidation
Process) Reguistion, 2016 [in the maiiar of We Hallber Aszociates Private Limdad {in Ligudation)
farming part of Liquitation Estata iosmed by the Bouldatar, appoaried by the Honble NCLT, Dalhi Banch
{Court-Nl) wide ordardated 02nd Janzry 2020, The proposed sake shall be t24en place through cnling a-
aucticn sarvice provides Mys PSE Alllance Privain Limited through the 1BB1 Desipnated E-Aeclion
platharm hitps:/thisi baanksel comyeaschon-ibhi ome

[E-auction Reserve Incramental |

T Assuks Price EMDO Amouni Valun
LOT-7- Mot Readly Readsalie

| AT E- hssets (Fraudulent L = 2

| auction |Transactions) for Azsignmant/ 2, 1057, 760, 00 BELT a0, | REa000E

| transfar-in g-auckon, collactivaly
LOT-12- Mot Resdily Realisable

| 38" E- |fAssets (Fraudulen L o ,.

| auction |Trarsactions) for Azsignmant! G, 300.00 264.330.00 #23.000.00

| transfar in g-auckion. callectively

| LOT-15 - Mot Readdy Reaksabie |

30" E- |Aszets (Avosdance - o :

| suction |Transactions) for Assigrment’ a5, 86, 350,00 o ek R
transtar in e-auetion. collectively

| LOT-16 - Not Raacdy Aeakisabie | |

| 40" E- |hsszats (Fraudulent S 2

| suelbon |Transactions) lar Assignmenty’ 13,56, 11100 TisaE1500 | Rea 0000
Iranster in e=auglion. calleckiely |

*Bidders may sufimil bics tor ane oo more et od assels/Lals, subject to compliances with the lerms and
candilions ol thee-auclion process document

Impartant Node:

1, E-factan will ba conducted on A5 15 WHERE £, A% IS WHAT 15, WHATEVER THERE 15 ARD

= - - Having Regisiered Ofice at | C-60, Defence company limited by shares. : Fed et oy _ : L ;
Sorowrsl] T g iobaom | Ot e mmonbe | Ogecren | Rern P SIS S B BT | {2 T pinla ait of e Company are s folows: SR FGANGE VSR st ot o s o i
Guarantars} = = R 1061000.0/- Fupees ; - ARICaNt Comphny To carry on the business of developers, builders, promoters, s i), baan ket comyeau chan-ibblhomea, or Htoa:www abkray in '
: 10/12/2025 Rs. 232472600 | Al That Part And Parosl Of The Propery 18092025 Ninelen Lakh Sixly Orw otce e haeoy (vert Kl Cheneck - vl Tk colonizers, and property managers; to acquire by way of pur- 2. As per Insolvancy and Bankrugtcy Board of India (Liouidation Process) Reguistions, 2016
Mrs. Sznoeata ; fa Elane Back LHE [ ; ) iha company proposes 1o make application o , property gers, q y way ot p £ e Ky H ¥ hLiou e il 5 '
g (Rupeas Twenty Thrae Lakh |Bearng: Second Flooe Back Lhs (50UlN [ po) outstanding As © Thousand Only) F ; " g |"“Mode o Saln" Classa.1(8 i ¥ thenrd i 4
M. Viahal Verma | Tyenty Four Thausand Saven | Easlem Pordion) Without Rooftermaca Rights, e gl ! : the Cantral Govemmant under sectian 12 of the chase, lease, exchange, or otherwise, any land, plots, buildings, ST | SO S LR\t S0 O L XA CHE S O 3 L SRR 80 TR
Lifestybe PR |p i o Tusgnte Six ol | SHiE-cn Property Baanng Mo, 20, Cut Of Ut (40020 Earnest Money Deposid Companies Act, 2013 ssaeking canfirmation of or immovable properties of any tenure or description; and to Section 294 or pat fulflling cenditions of aligibity: any EMD will be forfaited if insligtiiity is tater
its Propeiatarl | oo and Twenty S0 Oy eoaars NO-3677. Shuatsd In The Area Of| o= 14765564/ - (Rupaes | (EMD) Rs 196100.00- alteration of the Memorandim of Associatan of : e : ; established
e Bid Increass Amount | Fevenus Bctais 0 VAl agn Haslsal, Deh Tirty One Lakh Forty | iRuinses e Lakh Ninety the Company @ teems af the spacial resolutian develop, colonize, layout, partition, or improve the same into Tormes and Conditians of T E-Melinn i e at inder
Signatary!’ Re 25000000 (Rupees | Stale Dethi And The Cofory Krown As Vikas |, EE"'H' theusard E‘i. " Gix Thousand Ora passed at the Exlra Ondinan Ei!"ﬂ:" r'_!'-'-'l'l-"ﬂ townships, smart cities, residential complexes, commercial hubs, 1, Allapplicams are randatonly reguested o refés to e e and cooditions an the portal al IBATar
maraging Dector) | Twenly Five Thausand Only} | Negar Exri, In, Block-B. Uttam Negar, Maw qm"rﬂj‘_lfl::;g;aﬂﬂ? Doy Hundred Oy 2—:53?1”' ﬁ;H:dlgmﬂgﬁgﬁg\f‘mﬁllﬁﬁ?rﬂﬂfﬂm? IT parks, Special Economic Zones (SEZs), shopping malls, fram Ihe alficial site of orfine E-fuction service provider, phicr to the submessian of EMD aned
ill’ﬁ'!i l;é'iﬂ- De tlj‘!!:':lﬁ!?ﬁﬂml‘-_m Type: Saledtle: g By {2 State of Ottar Pradesh”, multiplexes, industrial estates, and warehouses. Furthermore, to e b P — . c
ko 8 | Carpet_area PropedyAnea. 430,00, 36000 | 1 , Ay persan whase interest is likely o be aftected sell, lease, sub-let, rent out, hire, or otherwise dispose of full or B JARICEGROLEATS Wiy i pr i LGOI LSANUON PN cosa: Scinen CECaliing e
Mrs. Simean 112025 Re. T344715.00 | &0 That Parl And Parcsl OF Tha me'l. 0702025 Re.1824000.00- mUﬂEE5 by the Fl'l:l:ll:lﬁEd charae of tha rE'glstE'er office . . . and conditinns of ihe E-Auclion avallable on Bha a-auction F'la.-'\.'ll"""l'l'll - |1"P5J.‘h33ﬂ'|'|.l'l§|.f"\.'.ll""l.' ar
3 el T A ey bty o UF.,,B cenpany may daliver ailhar o the MCA- partial units, offices, flats, or spaces therein, and to act as real s www. abkrayn
Sharma I:.EUI:E‘?S Twertly Three Lakh y sl :h':“I' W I' pper Saround Flobr Tatal Quistanding Az On Flr':e bty 21 portal [wew, mca, gov.in) by filing irvestor estate consultants, advisors, and brokers. The intending bidders arm required o depost Earnest Menay Deposil (EMD) amoun on BARHENET
Mr, Sanckeen Makk{ Fory Four Thousand Seven | (micdle Zide)  Withaut Rooftaracs Rights Ez ol Thousand Oply) J i il . o
o B o » . k Date D4/002026 , complaint farm ar cause to be delvared or send 3. Acopy of the draft memorandum and articles of association of the through Walle1,
P Mo- | Hundred and Fifisen Only) |Bui® On Propery Bearng Mo 3, Cut Of i : T ner ablar | . . ; _ :
(Prospect No i i i ; Rs. 3198157.47! - (Rupees | Earnest Money Deposit by reqisteran post of hisiner abiecions supported 3. The prospeciive bidders shall submit the documents &t the E-auction poctal in the {oomad
IL10352067) Rinasta Mo 665 , Siluated In Old Abadi OFLal| "y o Lakh Minety | (EMD). Rs. 192400.00- oy an aHidavil stating 1he naturs of higher nlerest proposed company may be inspected at the Registered Office at e B e g i e o
Eldgl-;:;:;ﬁﬁ mr;; ggﬁ 1-;1"“'5113 Emﬁa@' U,'!SI‘IF'N&.Q’;" MEW| Eight Thousand One . |(Rupess One Lakh Ninety *EI'"':' "“-‘"'jri '-‘IL“FFF? sition E‘ '-""f Hfgilh':ﬁ" P-903-905, Wing C, 9th Floor, JMD Mega Polis, Sec-48, Gurugram, -.pn.-.-r-: ikl Vorihe: 8. cantans. of complte E-Auction process. can be downkaded from I:E
b v VL3 Fropeny Type: J@eatie_ared, | Hyndrad Fifty Seven and Twa Thousand Four Lergclor al Worhen Region, ireclardle-1 he Haryana-122018. it kbR e ErER sty ' o o
Twanty Five Thauzand Cinly} red B - 45000 o i dd B-2 Winag. Znd dloor. Pt Desnd ydile . o ) o welisile higgs: i baansnel comdeactiondbihomes
: ol ok i e o Forty Seven Palas Goly) Huncred Oriy) in'.-.'rgjs'.'a Eha':.:;qg I:E[l I:D[El-;p'g;-:_ N.EE:!-ID:' i:.l 4. Notice is hereby given that any person obJectlng to this appllcatlon £ ldenlification of the kaghest bidder does not guaranies (he stius ol § secoesstul bdden The
Mr. Sumi VMerma | 240032022 Rs. 63803000 | A% that part end parced of the property FEI 2025 Re. 104 8000001 (Rupess 11EiJE|3'w|‘.hifn If_;-urle!en days of the dala I_ul:uf may communicate their objection in writing to the Registrar of Liuidatos. after s approial of the committss {Gal) wilh voling share of sisly-58 per cenl. retins
Mr. Bragwan | {Rupses Six Lakh Thirty Exght | baering: Fiat Mo, &-50, Admeasuring 707 Fer Lash Ejgiliaan publicatian of this nolice with a capy to he Companies, Central Registration Centre (CRC). Indian Institute the sofe sttty 1o declare the soccessial bidder. The decision of the GO shall be final and
Chaeyd Tnousand and Thirly Oriy) | Sq.Ft Tower-C, Ground Floar, Drasm City| 1o i andDgASON | Thawsand Dniy) applicant company al its registised aftice al Me panies, Lerrra reg (CRC), bindiryg on a8 bigiders.
] : . ¥ Date 04032026 address menfioned below of Corporate Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT g T 5 T o
Mr. Rekash Verma iy . cdress me below: i . 2 .
ﬁ.-gril 23105, UMar Pradesh India [Srea Rs. 114437375/ - (R Emal 'h.-l e asil . g Ly 5. Ssubseguantio annodncamant of Suscessiul Moder 2ttaer the SOMHDYE od fhe coamemibee (Lol witm
Mrs, Aru Varmz | Bid Increase Amaunt S et i - iyt iy EMD] Rs et b Regu. Offica - C-80, Defence Colany South Manesar, District Gurgaon, Haryana — 122050 within twenty-one voiting shire of sity-sbe per cant the Liuikdabar will 1s5ue 8 Latise of sntert (LOD) to the Succsrshil
[PTE:F 5'1”':" THE:lEE?E#HmSTIEHEIy' MaBSLUAing 7025401 Thotisand Three !;t-|:r|lJr"-._|-|:_|.|j {Augess One Lakih Cna Dalh, HE'""'_ Cealhi-1 mﬂ?q_'__'"'j'e_'_ il days from the date of publication of this notice, with a copy to the Bickler and will seek payment of balance consideration (as per the detailed terms and canditions
I ¥ ' Saeverty Thiee and Seventy | Tnousand Eight Hundred For-and on bﬁf-f"r_‘-'r I!-IhEI ‘:'Iiu"'ﬁ:‘i'“ 1LPL'"F“=["'% Company at its Registered office. mentiened undor E-daction Documant}. Defauftin depasit of the balance amount by the successtul
Five Pamse Only) ey yiama Eﬂl.'_'j A5 Frivate I"I'Eéi_ for and on behalf of GLOBAL HE|GHTSS(§/1 triel e wuithem the fime it as mendioned weould ental forfetune af the emlire amaunt depasited
- - h e . ih _ - {E KD plus any ather amount paid by the Successhal Bidder)
E.Tﬁqﬂégﬁpim r:‘ﬂgﬁﬁ |:.3-E"':|_E||:J€€E{?gt:m mn&ﬁﬁéﬁ?ﬂf&ﬁfﬁﬂ?&l his e uur‘ﬁﬁi:ai?é?: qugﬁ.;.:%g: Date : 18.09.2026 ROHTAS JHANGU (PARTNER) 6. Nis chaified thal this invitatsan is purpor e o invite prospective bidders amd daes ol sheste any
—me e T DT T g e O e e OIM - 1bE‘-]EEuE-fI DN - OESA2964 Place : Gurugram AJAY GOYAL (PARTNER) Kirsed o4 birsling ab@gation on (he part of e Ligudalor ar e Company b0 effecbuals the se The
Mode Of Payment ;- EMD payments are i be made vide online mode only. To make payments you have to visit hitps:lwww, iflonehome com and Date - 1E.09.2076 Liquicisice reserves tha sbsplute moht b secepl or rejest orcancel any bid ar modify ar extand arry
pay through link availabie for the property! Secured Asset only. Nate: Payment link for sach propertyl Secured Asset Is differant, Ensure you are Placa - Deini terms @nd conditions of e E-Auction, or disguality any interssted party, potential imesioe. ar
usng fink of the proparty/ Secured Asset you intend 1o buy vide public auction. = 7 T : 5 o T V=i
E o Rl Prirmant -1 ol iiva: thaws cnahome copisEaiset- W S Blck on By Bohtnes Rsount bridites; withowt asssgning any reason whatsaever and wihout incurring any Hatility af any natura.
Nt o e S 0 G s 150 S0k i TS S ey s T ——— ;i g b, e o g o Sk s o st

: G Terms and Conditions.- . T ;
|, Forparsspeing ine-auction, intending bidders required o registar their desails with the Sanica Pravigar Rilpsiwww, iflonehome, comwall in edvence
and musl craate the lopn accounl, logn 1D and password =hﬂenﬂmg bidders hawe 1o subimil the payment of the EMD pror to padicipation. Upaen
yrnent, badders ena required ba submit tha slechronicaly sigred E-Teader FormdBid Farm [Elf.-Eign] usng thairAzdhaar Numbsar
2. The bidders shall Impeove thair offer In multiphe of amount mentaned under the colurn “Bid Increasa Amount”. In case-a bid & placed in the last 5
minules of the clasing fime of the suckion, (ha dosing time wil avlomatically get exiendad for 5 minubes.
3. The successTul badder shoud gepasil 25% of thetid amourt (afer adjesting EMD) within 24 hours of (he acoeptance of bid price by the A0 and the
balance T5% of the bid emounl wilhin 15 dews from the dale of confirmation af zale by the secured credilor. All dapasit and payment shall be in fhe
prescrined mode of payment
Tha purchaser has fo bear the cess, appicable stamp duly, fees, ead any alhar sfatulony dues or olhardues like mumcipal 8k, cosls associaled with the
conveyance orfransferof the [2nd and all otherincidental costs, charges incliding all taxes and rates culgaing s refating iothe propery

o

in'caz= ol any bechiical gitch or systam issue from the websile of BAANKNET. the Liguidatarshall

riot bo heid mesponsible. The bedder shaf be solely responzible for ensuring their abilmy to

partcpate in the €-Asclion

Howoyaer, incase of any quory or assistance the inlerested buwer should approach the Squidator 48

himes hefare the schegulsd EMDMGuckan dale subject fo furiber ferms and candifions of the

aciclion docaiment

9, The E-fuctian sendoes powider wil conduct the asction on b scheduled date & fime
[t i bapn kst com eauciian-bihooms. )

10, The dats & lime of E-Aucton ahall be an 1310 Gohober, 202G Trom 0E.00 BN [0 0500 B, {wiin

unlim#sd estansions ot 5 Min.aach)

'Wharaas, the undersignad being ha Authorized Officer of IIFL Homsa Finance Limited (Farmeddy kroan e India infoline
Housing Financa Lid. ) (1 FL-H FL) under the Secuntisa®on and Reconsiructian o Fnancatfssals and Enforcameant of
Sacurity Inlerest Act 2002 and i exercisa of powears conferred under sechon 13{12) mad wilh Fuba 3 of tha Sacurgy
Interest |Enforcemant) Rules 2002 & Demand Nolica 'was issusd by the Audhorised Oficer of the company fa the
Borrowan'Co-Baroaers mentioned hargin balow 1o repay thi @mount nofice = hereby given 4 the borower and the
pubic in genersl thet the undersignad hes taken possession of tha property described hersin balow in axerciss of
posers confienred cn him undaer Saction 13(4) of tha said Rulas. Tha borrawer in particular and the puskc i genaral ae
hereby cautioned nof 1o deal with tha proparty and any deslings with the prapesty will b= subsect to the charge of IIFL
HFL for an emount &3 merdioned herein under wilh interes) thenean The boerowers attention is inviled to provisions of
sub-nechon () of 2actian 13 of tha At Hithe bermowear tears the dwss of the "IIFL HFL" tagedherwith & cosls, charges

i

11 For-amy lechncal aseisance pheasa call on- PSE Alllanmce Privale Limsed HELP DESK Lonfact

5. Thepurchaser has iapay TDS apolicabla ko The Iransaction payment of sals amounl and submit the TDS certifcats wilh IIFL HFL and expanses ncurned, at any ima bafors iha cale fed for sale or iransfer; the secuned assets shall nat ba sold or : e groiged "
6, Budders sre advised 1c-g:|:hr|:ugh the wehaite hitps it iMlonehome.com for delalled serms and condilions of auction sale & awction appication fom ':fﬁﬂﬁfEll:'l'eEl'.'M'HFLHFL"Hrd!:I'ﬂ furtherstep shall be taken by "IFL HFL® for ransdar o sabe of the secured asssts Mo+ .-H'£|H1 220220 |:r|1.a|:. fqupmtw Kray o ;:l?-l-an-:::.n: om of e-mail af
biefiara Edh!ﬂ.ﬂl\:lg Ihair Bads far I:ak"'lg par[n[qe g alclion sala _:]p;_'.;gg-dings_ : T i e ‘u'“ﬁﬂ e Sacered Aasel 'ﬂ'm Buisiand] h‘h 3 Boke n“] l:-:-l:l.kﬂlr-\.ll.-l aplEgmail.com ar contact Ms. Isha &rora (Team Member of Liuidatar) &t Maob: +91
7. Forcetails, help procedure and onng traiming on e-guction prospective hidders may contact e service provider E ma 10 carei@iifionehome. com i {mmovable P Dugs (R, b e o 8130245927 W
Support Helpine Numbers: @ 1800 2672 499, e n_ha“““"* [ i rogerty) : Notice I"‘* IMPORTANT NOTE:
8, Forany query ralated to Propeny details, inspeciion of Propery and Oniing bid efe, call [IFL HF L toll fres no, 1800 2672 499 from 09,30 hrs. b 18:00 hes rOwariS) | o) That Proca And Parcel OF Fiol No-3 Third Fioor Lhs| Rs. 2005452.00 Sk ALL THE ELIGIBILITY DOCUMENTS TO BE EXCLUSTVELY UPLOADED ON THE BAANKNET PORTAL &
batwaen Monday fo Friday or write 1o emal- carafliflanahome.com Mas Mamta | ihagra No-1231112 Extended Lal Doea Sant Magar| (Rupees Twenty | 17107 [15008/ HOKEDFITS HARD DR 30FT COPY T BE SHARED WITH THE LICUIDATOR &dy-
4. Nesica is hereby given io above said borowers to collect the household stides, which were lving n the seciired asset 8t the bme of taking physical Mrs: Shant Burail North Dethi- 110084 Area- Admeasirin Lakh Five 2025 | 26 IP Miohan Lal Jain
masion wilkm T days, olhanaga IFL-HFL shall not ba respansibéa far any iass of properly undar [ha Greumslances Sharma : E ; 4 Thousard Four Liguidator
10 Further the notice is heneby given o the Bormowesls, that in case they fall 1o collect the aoove said articles same shall be sold in accondance with Law Praspect No. {in &q. FL): Propary Type: ':fl'F'E'l area, Saleable Hunctrad anct- Gl Rogistored Address with [88]: in the maker of kU's Kaliber Associzins Private Limited
1. Incase of defazull in payment at any stage by the suocasshul bidder auclion gurchasar within the above stipulated tme, the sale will be cancelled, and ILi0s5geqp | @0a FropartyAnea: 108000, 13500 TwoOnly) A-T/37, Upper Grawnd Floos Feg. Na. IBBLIFA-0021P-NOD00E 201 6-17 10006
the amouni already paid wil be forfeited ncluding EMD) and the propery wil be again pul forsale

SRCI-16, Rohind, Dalhi-11 0089
Aeg. Email 10 with (R
ml_jainEesumamamanzgemsnt.cam
Oate: 16.00.2026

Place: New Delhi
sdindiasheer INDIA SHELTER FINANCE CORPORATION LTD.

SALE NOTICE FOR SALE OF
=—Home Laans Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 LGS {0AT7.\- 10 S o 2{0 ] 319 B 4

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred to as “the Act”) read with Rule 9(1) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as “the
Rules”). Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited (hereinafter referred
to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its Registered Office at India
Shelter Finance Corp Ltd, 6th Floor, Plot No 15, Institutional Area, Sector 44 Gurugram-122003, will be sold on “As is Where is”, “As is What is” and
“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and
guarantors. The sale will be done by the Authorized Officer at the place mentioned below.

Project specilic Addrass of Liguidaior;

Oio Surmeédha Management Soluans Pyl Lid.

422, 4th Floar, Ansal Chambsar-N, Bhikaji Gama Place,
Feenw Delhi — 110066, Emakl: cirp. Kallbara psE pmall.com
Phame: +51-7047 7736564

For.furiher dedais pleasa confact (o Authorsed Cificar al Branch Office; Plot No. 303 0E. Uppar Ground Floor, Main
Shivaji Marg, Majafgerh Road, Beside Jaguar Shawroom, Mot Nagar New Delhi or Corporate Office | [IFL Tower, Piod
Mo, 58, Udyay Vihar, Ph=IV Gurgaan, Hargana,
Place.; Dedhi ; Date ; 18.09.2026

12 A0 resarves (he nght o postponelcancel of vany tha barms and conditien of iendanauchicn withoul assmning amy reason tharaol. In casa of any dispule
intendariduction. the decizion of AC af IFL-HFL will Befinal,
15 DAYS SALE NOTICE UNDER THE RULE 9 5UB RULE (1] OF SARFAES!ACT, 2002
The Barawer are heneby polified fo pay the sum as mentioned above alang with upls dated nlerest and ancilary expenses before the date of
Tarden'disction, fBilmg which Ihe propecty will be auclionedisold and baianca duwas if any will ba recavanad with mlenastand cost.

Sdi- Authorised Officer, For IFL Home Finance Lid.

Sdis, Authorised Officer, For [IFL Home Finance Lid,

Place : Dodhi | Date ; 18082026

ART HOUSING FINANCE (INDIA) LIMITED

Form No. INC-26
(Pursuant to Rule 30 of the
Companies (Incorporation) Rules, 2014)
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, NORTHERN
REGION DIRECTORATE |
In the matter of the Companies Act,
2013, Section 13(4) of the Companies
Act, 2013, and Rule 30(5)(a) of the
Companies (Incorporation) Rules,
2014, as amended;

And
In the matter of SUNROOT ENERGY
PRIVATE LIMITED
(CIN: U40106DL2020PTC363369), A
COMPANY REGISTERED UNDER THE

."-.

T R T U HEE Reqgd, I:i-f'.'i_ce.- 107, First Floor, Best Sky Tower, Netaji Subhash Place, Pitampura, Mew Delhi
SR EBranch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana -1

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY

E-Auiction Sale of immuovabla propesty marfgagad under Securilization and Recansiuction of Firancial assels and Enforcement ol Sacurily Inbenest [SARFAES Ack, 20602
{"tha Act") read with proviso to Rale 8 (6] of tha Sacurily Intarest Act, 2022, Natice is hereby given fo the pablic in gareral and to the BarowenMorigagorsiGuarantans in
particular that e Auildnzed Officer of ART Howsing Finance (india) Limited had taken Possesskon of e folowing propertylies) menbioned pursiant o demand raisad
issued under Sec 1302) of the Aclin fhe loan account no. LMGGMNO1417-180002 7 2.3 with right o sall on “AS 15 WHERE 13", "A% 15 WHAT 15", WHATEVER THERE
15" for raalization of Company's dues plus interest as dedailed hereunder and whereas consagquant upon feillure b rapay the duss, the undersigned in exercise power of
confered Sechon 134) of e said Act read wilh Rulkt & of the sad Rules purpeeses ta reaize (he Company's dues by e sake of the sald proparylies), The saie of the below

nooz4

mentaned progerlyiias | shall be conductad by way of E- auchions through wab podal https www.bankeauctions.com Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of COMPANIES ACT, 2013 AND HAVING

: And Name of Borrower(s) / 13(2) Date & Amount| physical Possession 17-08-2026 Rs. 4,50,000 Inspection of the property ITS REGISTERED OFFICE AT A-57,

Name of the Details of gmn“n; ?‘ls par Reserve Price [_!I_nlte ﬂ:ld Last HD:‘E of Co-Borrower(s) /Guarantor(s) |{0.01.2024 Rs. 778697/- TOTAL OUTSTANDING (Four lakh fifty 03.10-2026 (Inspection DDA SHEDS, OKHLA INDUSTRIAL
emand Notice EMD me o -1 (Rupees Seven Lakh —————— thousand Only)  [Time 10:00 AM to 05:00 PM) AREA, PHASE-II, DELHI, INDIA, 110020

Account Holders Immovable pro grty LA31CLLONS000005028336/AP . as On Date Rs. 778697/- | ~ > =yr Qs oA oo o Applicant Compan
prop " E-auction Submission i pp pany

r,f :..:'E ITIS I'Itd Bid increase 10049779 Seéiexnhluiggd-rlr\}ﬁ]uestsnd (Rupees Seven Lakh Seventy Earnest Money Deposit (EMD) EMD Deposition Last NOTICE
olice Lale Amount MR./MRS. Eaji Devi Prajapat Eight Thousand Six Hundred Date 04-10-2026 Notice is hereby given to the general public
W/O LADU PRAJAPAT & Seven O S0se) > 1| Ninety Seven Only as on 10-01- | 45,000 -(Forty five | “Date & Time of Auction that the Applicant Company proposes to
a) BIRENDRA SINGH | PROPERTY UNIT MD.2205 AREA | Rs.49,94,620/- | Rs.47,70,000 | 19.10.2026 17.10.2026 MR./MRS. PRAKASH CHANDRA Bid Increase 2024 with further interest & thousand only) 05-10-2026 (Auction make an application to the Central
AEASURING 10BD S0 FT 298D S/0 LADU PRAJAPAT Amount 10000/- charges until payment of Full. Time 10:00 AM to 5:00 PM)| Government, the power delegated to the
(Borrower) ME NG 1 i) £ as on From up to Regional Director, under Section 13(4) of
FLOGR TOWER-1AZT SITUATED IN Rs. 4,77,000 : ; Description Of The Inmovable Property/ Secured Asset : All Piece And Parcel OfAARAJINO. 4483/2570, VILLAGE SUWANA, GP-SUWANA, TEH. os -
, TUWER-) | I 15.09.2026 11:00 AM 05:00 PM / g the Companies Act, 2013 seeking
h) NEEMA YADAV RESIDENTIAL PROJECT "RENTHM Lo : R5.10000 | to 02:00 PM BHILWARA, DISTT. BHILWARA RAJASTHAN-311011 BOUNDARY:- EAST- Property of Mrs. Lad Prajapat, WEST- Property of Mr. Kalu Teli, NORTH- conformation of  alteration of  the
(Co-Borrower) |.'.:-'I:IU|"||T"|'" KT PLOT NOGH-16 E Demand b i Private Rasta, SOUTH-Property of Mr. Shekhar Garg. Memorandum of Association of the Company
Aaf-E0 E, } — — . : . in terms of the Special Resolution passed
SECTOR-1. GREATER NOIDAWEST Notice Date: ;I:jAes(?erEAh[’\IjD;(:%thlon | Place of Auction: 1st FLOOR, Shree Sudarshan, Near Gayatri Aashram, Ajmer Road, Bhilwara at thehExtra-ordinary General Meeting held
i y - . on 27" August, 2026 to enable the Company
EAETMH BUDH NAGAR, UTTAR | D4.06.2021 Mode Of Payment :- All payment shall be made by demand draftRTGS/NEFT in favour of India Shelter Finance Corporation Limited. to change its registered office from “State
PRADES Demand Notice u/s Reserve Price Date and Time of of Delhi” to the “State of Haryana'.

Date and Type of Possession
SYM. Possession 21.02.2026
TOTAL OUTSTANDING
as On Date Rs. 1177249/-
(Rupees Eleven Lakh Seventy
Seven Thousand Two Hundred
Forty Nine Only) as on 10-12-
MRS. NARAYAN LAL JAT S/O Bid Increase 2025 with further interest & thousand five 05-10-2026 (Auction
DEVI LAL JAT Amount 10000/- charges until payment of Full. hundred only) Time 10:00 AM to 5:00 PM)|
Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Mishal No.- 32, Patta No.- 28, Gram And G.P.- Dantal, P.S.-
Suwana, District - Bhilwara. 311011 Rajasthan. BOUNDARY:- East - House Of Ladu / Balu Jat, West - Aam Rasta, North - House Of Suwa Lal / Barda

Kharol, South - Aam Rasta.

Place Of EMD Deposition / Place of Auction: 1st FLOOR, Shree Sudarshan, Near Gayatri Aashram, Ajmer Road, Bhilwara
RAJASTHAN- 311001.

Loan Account Number/AP Number
And Name of Borrower(s) /
Co-Borrower(s) /Guarantor(s)

LA31VLLONS000005134005/AP-
10309019

MR./ MRS. SAMTA DEVI JAT
W/O NARAYAN LAL & MR./

Any person whose interest is likely to be
affected by the proposed change of the
registered office may deliver their concerns
either on the MCA-21 portal (www.mca.
gov.in) by filing an investor complaint form
or cause to be delivered or sent by registered
post of his/her obligation supported by an
affidavit stating the nature of his/her interest
and grounds of opposition to the Regional
Director, Northern Region, Ministry of
Corporate Affairs, having its office at B-2
Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2" Floor, CGO Complex, New
Delhi-110003 within 14 (fourteen) days of
the date of publication of this Notice with
a copy to the Applicant Company at its
registered office at the address mentioned

13(2) Date & Amount

10.12.2025 Rs.
1177249/- (Rupees
eleven lakh seventy
seven thousand two

hundred forty nine only)
(Due As On 10.12.2025)

Inspection of the property
03.10-2026 (Inspection
Time 10:00 AM to 05:00 PM)
EMD Deposition Last
Date 04-10-2026
Date & Time of Auction

Rs. 4,95,000
(Four lakh ninety five|
thousand Only)

Mame and Contact details of Authorized Officer - Mr. Satnarayan Parkash,

Mobile No. 9466460995 Email Id: satnarayan.parkash@arthfc.com

TERMS & CONDITIONS: 1, Tha interasted bidders shall submet thair EMD throug b Web Portal: hiipsalsesew Bankaaustions com {the user ID & Password can be cblainad
frea of cosd by regsbening nama with htps:fwww bankeauctions.com| through Login 10 & Passward. The EMD shall be payable through MEFT/RTGS in the following
account: SO200045303547, IFSC Code: HDFCOMG02TY, latest by 65:00 pm on o before date mantioned in the table above. Please note Chegues shall not be
asccapted as EMDamount. 2. Company shalt hawever nat be responsible forany autstandng dues fencumbrances N gerzars, if ary. The mending bidders should make
Fheir oo independent ingquirkes regarding [he encumbrances, ife of propary(ies) & o inspect & sabsty hemselves, Propery can be irspected sinclly & per the dald & Sme
g by Althoreed Officer, 5, The inlended bicders whe have deposted e EMD and requine asseianc in cresing login B0 & passwoed, upioad data, submiling bid,
Sraering o e-backling process el miy conect cur sendca provider WIS G India Private Limited Helpling Mumbers | 124420202 W2 1022723, TZA1981124 M 11251 1928,
Mr. Mannur Balaji Govindarajan Email : defhs@clindia.com, Contact No: 81 TATTT01080 and for amy property related guery may contact Authorizad Oficer as
mentioned above in the office hours duwring working days {10 AM fo 5 PM).4_The highest hid shall be subjact to approval of the Autharezed Dficer. Authorised Oficer
resenies the right fo acosptieiact any or all offershioids so recelved without assigning any reascn whatsaewer. His-decision shall be finzl & binding. 5. For dedailad lerm and
conoition rafier hitps:www, bankeauctions.com

Earnest Money Deposit (EMD)
49,500 /-(Forty nine

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT. 2002 Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited. above.
d - . . . . . For Sunroot Energy Private Limited
Mate: Bornowers/ GuaraninesMangagers may redeem under Section 13(8) of the SARFAES! Act by payng full dues before the auction cate. Faling s, the sale wil proceed For detailed terms and condition of the sale, please refer to the Secured Creditor's website www.indiashelter.in or contact Sd/-
Date 16,09 2026 Authorised Officer Authorized Officer Mr. budhraj chawla (95717-41806) Kashish Thareja
; : Place: Delhi Director

Place ; Gautam Budh Magar {Uitar Pradesh)

PLACE: RAJASTHAN :

epapeﬁnancialexpr&s&.aﬁn". ®

FOR INDIA SHELTER FINANCE CORPORATION LTD

New Delhi

For ART Housing Finance (India) Limited

Date: 18.09.2026

DIN: 10288365
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which 0% shall be reserved as under (i) 33.33% for domestic Mulual Funds, and (i1} 6.67% for Life Insurance Companies and Pension Funds, subject to valid Bids being
recaivad from domestic Mutual Funds, Life Insdrance Companies and Pension Funds at or-above the price-at which Equity Shares are allocated toAnchor Investors. Ahy
under-subscription in the reserved category specific in clause [il) above may be allocated o domestic Mutual Funds. In the event of under-subscription or non-allocation
in the Anchor Investor Portion, the balance Equity Shares shall be added 1o the OIB Porlion {excluding the Anchor Investor Portion] ("Met QIB Portion”). Further, 5% of
the Met QI8 Portion shall be avadable for allocation on a proportionate basis to Mutual Funds only and the remainder of the Met QIB Portion shall be available for
abiocation on a proporiionate basis to-all QlBs{other than Anchor Investors), including Muttal Funds, subject to valid Bids being received at or-above the lssue Prica. T af
heast 75% of the |ssue cannol be Allotted to QIBs, then the entire application money will be refunded forthwith, Further, not more than 15% of the [ssue shall be avaitable
for alocation s non-institubonal investors ["Non-Institutional Investors’ or "Mlis” and such porlion, "Non-Institutional Porlion™] of which one-third of the Mon-
Institulional Porfion shall be avaitable for alocaton to Bidders with an application size of more than £200,000 and up o 71,000,000 and teo-thirds of the Non-Institutional
Portion shall be available for allocation to Bidders with an application size of mare than $1,000,000 and under-siibscription in either of these two sub-categonies of Non-
Instiutional Portion may be allocated to Bidders in the other sub-category of Mon-Institutional Portion in accordance with the SEBI ICDR Regulations, subject to valid
Bids being received at or above the |ssue Price. The alocation fo each Mon-Instifutional Investor-shall not be less than the-minimum applicetion size, subject io
availability of Equity Shares in the Non-Institutional Porbion and the remaining available Equity Sharas, If any, shall be allocated on a proportionate basis in accordance
with the conditions specified in this regard in Schedule X1 of the SEB! HCDR Regulations. Further, not more than 10% of the lssue shall be available for abocation to retail
individual investors (*Retail Individual Investors™ or “Rils" and such portion *Retall Portion”| in accordance with the SEBI ICDR Regulations, subject 1o vakd Bids being
received at or above the Issue Frice, All Bidders {other thanm Anchor invesiors) shalf mandatorily padicipale - this Issue through the Application Supporied by Biock
Amaunt ("ASBA") process and shall provide defails of heir respective bank account (including UPI 10 for UP| Bidders [defined hereinaller)) in which the Bed Amount will
be blocked by the SC3Bs or the Sponsor Banks, as the case may be. Anchor Investors are not permitied 1o participate in the izsue through the ASBA process. For details,
specific aliention is mvited 1o "Isswe Procedure” on page 621 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI 1D {for UP| Bidders bidding through the UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client 1D provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN. DP ID, Client 1D and UP1 1D (for UPI Bidders bidding through the UP1
Mechanism| as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Issue, any requested Demaographic Details of the Bidder!Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant fo ensure accuracy of records, Any
dalay resulting from failure to update the Demographic Details would be at the Bidders /Applicants’ sole risk. Investors must ensura that their PAM is linked with
Aadhaar and are in compliance with CBDT nofification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September
17,2021 and CBDT circular no.7 of 2022, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

Contenis of the Memorandum of Assoclation of our Company as regards its objects: For information on the main objeciz of our Company, please sea the sacbon

"History and Cerfain Corporate Matters - Main Objects of our Company™ on page 352 of the RHF. The Memorandum of Associabion of our Company s @ malernal
docurment for inspection in relation 1o the [ssue. For further defails; please see the section tled "Material Contracts and Documents for Inspection” on page 886 of the
RHF

Liability of the members of our Company; Limited by shares

Amount of share capital of our Company and Capital structure: As on the dals of the RHP, the authorised share capital of the Company i 200,000,000 divided into
200,000,000 Equity Shares baaring face value $1 each and $100,000.000 divided inte 100,000,000 COPS baaring lace value $1 sach , and the ssued, subsaribed and paid-up
shara capital of the Company 5 T 110,519,988 divided into 110,515,588 Equity Shares beanng face value $1 each. For delails, please see the seclion titled “Capital
Structire™on page 111 of the RHP,

Mames of signatories o the Memorandum of Association of our Company and the number of Equity Shares subscribed by them: The inifial signalories fo the
Memarandum of Association of our Company are Umashankar Vishvanath and Smita Umashankar, For defails of the share capital history of our Company, please see the
saction titled “Capital Structura™on page 111 of tha RHP.

Listing: The Equity Sharas offered through the Rad Herring Prospecius are proposed to be lizied on the Stock Exchanges, Qur Company has raceived in-principfe approvals
from BSE and NSE for the listing of the Equity Shares pursuant to letters each dated Decamber 19, 2025, respactively, For the purpose of this 1ssue, NSE is the Designated Stock
Exchange. A signed copy of the Red Heming Prospectus has been filed and a copy of the Prospactus shall be fled with the RioC in accordance with Section 26(4) and Section 32 of
the Companies Acl 2003, For details of the matenal contracis and documents available for inspection from the date of the Red Herring Praspectus up 1o the Bid! Issue Closing
Catae, see "Material Contracts and Documeants for inspection” on page 685 of tha RHF,

Disclaimer Clause of the Securities and Exchange Board of India ("SEBI"): SEBI ondy gives itz observations on the [ssue documents and this does not conzfitute
approval of either the lssue or the spached securities stated in the Issus Documenl. The investors are advised 1o refer to pages 586 of the RHP for the full text of the disdaimer
clause of SEBI

Disclaimer Clause of NSE [Designated Stock Exchange) ; It is tobe disfinctiy undersiood that the permission given by NSE showld not in any way be deemed or construed
that the issue Document has been cleared or approved by NSE nor does it certify the cormectness or complatenass of any of the contents of the Issue Document. The
investors are advised io referto page S&0of the RHF for the full text of the Disclaimer Clause of NSE,

Disclaimer Clause of BSE: Itis to be distinctiy undersiond that the permission given by BSE should notin any way be deemed or construed that the Red Herring Praspecius
has bean cleared or approved by BSE nor does it cerfify the coractness o complateness of any of the contents of the Bed Herring Progpecius. The Invesiors are advised to
refer to page 586 of the Red Herring Prospectus for the full text of the Disclaimer Clausa of BSE,

General Risk: Investmeants in equity and equity-related securities involve a degree of risk &nd imvestars should nat invest any funds in the 155ue unless they can afford to
take the risk of kosing their entire investment. Investors are advised fo read the risk factors carefully before taking an investment decision in the Issue. For 1aking an
investment decision, investors must rely on their own examination of our Company and the lssue, inciuding the risks Invalved. The Equity Shares offered in the lssus have
noft been recommended or approved by SEB|, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Heming Prospectus. Specific altention of the
Inveslors is invited to "Risk Factors” on page 25 of the RHP

BOOK RUNNING LEAD MANAGERS

REGISTRAR TO THE ISSUE

A KFINTECH

KFin Technolaghes Limited

Belanium, Tower-B, Plot Mo 31 & 32, Financal Districl
Manakramguda, Senlingampally, Rangareddi,
Hyderabad - 500 032, Tefangana, india

Tel: + 91 40 6716 2222/ 1800 306 4001

E-mail: Elgvatecampuses. ipodkfintech.com
Website: wwiw klintzch.com

Investor grievance e-mail: girward fs@kfintech.com
Cantact person: M. Murali Krishna

SEBI registration no.: INROOD000221

COMPANY SECRETARY AND COMPLIANCE OFFICER

Jenmy Vishal Shah

Maman Madiown, Uinsd Mo S902-906,

9" Floor, Tower B, Senapati Bapat Marg, Lowsr Parel,
Mumbiai - 400 013, Maharashira, India

Tel: +#81 22 6820 1600

E-mail: companysecretanyi@elevatecampuses. com

1 JM Financial :@l IIFL CAPITAL Morgan Stanley

JM Financlal Limited

T Floor, Crergy, Appasaneb Marathe Marg
Prabhadevi, Mumbai - 400 025 24" Floor, One Lodha Place, Senapati Bapat Mag
Maharaghira, India Lower Parel (West), Mumbai - 400 013, Maharashira, India
Tel: + 91 22 GE30 3030 Tel: + 91 22 4646 4728

E-mail; elevate.ipoi@jmfl.com E-mail: elevalecampuses.ipo@iificap.com

Wabsite: wew mil.cam Website: www.iificapital. com

Investor grievance e-mail; grievance.ibd@jmil.com Investor grievance e-mail; i.ibi@ificap.com

Contact person: Prachee Dhun Contact person: Gauray Mittal / Pawan Kumar Jain

SEBI registration no.: INMOODO10361 SEBI registration no.; INMOOOD 0840

IIFL Capital Services Limited
{farmany known as IFL Securities Limifad)

Morgan Stanlay India Company Private Limited

Allirmus, Level 38 & 40, Pandurang Budhkar Marg

Wiorli, Murmbad - 400013

Tel: + 91 22 6118 1000

E-mall; elevale_ipof@morganstanisy.com

Website: www morganstaniey com

Investor grievance e-mail; investors_indiaf@morganstanisy.com
Contact person: Keyur Thakar

SEBI registration mno.; INMEIGE 1203

Investors may condact the Company Secratary and Compliance
Officer or the: Regestrar o the Issue in case of any pre-lssue or post-
Izsua Telated grievances mcluding non-receipd of letters of
Allotrrent, non-cradit of Allotted Equily Shares in the respective
beneficiary account, non-recaipt of refund orders or nonereceipt of
funds by electronic mode, #ic. Foe all lzsue related querias and for
redressad of complaints, Invesiors may alsowrde o the BRLMs

AVAILABILITY OF THE RHP: Investors are advised io refer 1o the RHP and the section biled “Risk Facfors " on page 25 of the RHP, hafore applying in the Issue. A copy of the RHP shall be avaitsbls on website of SEBI at www.sebi.gov.in, websiles of the Stock Exchanges i.e. BSE Limiled and Nafional Slock Exchange of india Limited at www, bseindia com and
winw nseindia.com, rezgectvely, and on the website of our Company al wenw.elevatecampuses.com; and on the websites of the BRLMs, L.e. JM Finangial Limited, |IFL Capital Services Limied (Tormeny know as IFL Secuvities Limifed) and Morgan Standey ndia Company Private Limited st weaw pmifl.com, weaw iflcapdal com and wwwmorganstanley.com,
respectivaly

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the abridged prospecties shallbe available on the wabsite of the Company, the BRLMs and the Registrar o the [ssue at www. elevalecampuses.com, wanwi jmifl com, wweiiflcapital.com, wwst morganstanley. com and weow kfinfech com, respectively

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obdained from the Registered and Comporate Office of ELEVATE CAMPUSES LIMITED (Formerly known as Good Host Spaces Limited), Telephone: +31 226320 1600; BRLMs : JM Financial Limited, Tel; + 31 226630 3030, [IFL Capital Services Limited [formeny
knowr &5 NFL Securibies Limied), Tel; +31 22 4646 4726 and Morgan Stanley India Company Private Limited, Tel: + 81 22 6118 1000 and Syndicate Members: JM Financial Services Limited, Tel: +51 226136 3400 at the sefec locations of the Sub-syndicate Members (as given below), SC5Bs, Registered Brokers, RTAs and COPs participating m the Issue
Bid cum Application Forms will also be avafable on the wetsites of BSE and NSE and the Designated Branches of 50585, the istofwhichis available stwebsies ofthe Siock Exchanges and SEEI

Sub-Syndicate Members: Spaiza Capiial Limited, Alrmondz Globa! Securities Limited. Amiit Capital Limiled, Anand Rathi Share & Stock Brokers Limited, Azit C Mehia Financal Sensces Lirited, Asit C. Mehta invesiment Interrmediates Lirmited, Axis Capital Limided, Bajaj Fimancial Sacurities Limited. Centrum Capital Advizors Limited, Eurekha Stock & Shara
Broking Services Limited. Globa Capital Market Liméted, HDFC Securities Limitad, ICICI Securibes Limitad, IDBI Capital Market Servicas Limited, IFL Capétal Sanaces Limited, Keynota Capital Limited, KIMC Capital Market Services Lirmitad, Kolak Securities Limited, LKP Securiles Limited, Mablai ODswal Financial Sarvices Limitad, Nuvama Wealth and
imvestment Limited, Panfomath Financial Senaces Limided, Prabhudas Lilladher Private Limied, Pravin Ratilal Share and Stock Brokers Limited, Refigare Securities Limited, RR Equity Brokers Private Limited, SBICAP Securities Limited, Sharekhan Limited, SMC Global Securities Limded, Standard Charered Securities, Tradebulls Securities Private Limited
Trost Securites Limited, YES Securities (India) Limited.

Public lssue Account Bank : Axes Bank Limded + Ezcrow Collection Bank : ICIC] Bank Limdted
UPI: UPI Bidders can also bid through UPI mechanism

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the RHP.

* Refund Bank : ICICI Bank Limited  « Sponsor Banks : [CIC] Bank Limfled and Axis Bank Limitad

For ELEVATE CAMPUSES LIMITED
(Farmerly known as Good Host Spaces Limited)
O bizhiall of the Board of Directars

-

Janny Vishal Shah

Company Secretary and Compliance Officer

Place: Mumbs
Date: September 17, 2026

ELEVATE CAMPUSES LIMITED (Formerfy known as Good Host Spaces Limited) is proposing, subsact to applicable statutory and reguiatony requirements, recaipt of requisite approvats, market conditions and other considerations. fo make an inits public offenng of its Equity Shares and has flsd the RHP with SEBI, RoC, Mumba: and the Stock Exchanges on
Saptember 17, 2026, The RHP shall b= avatabie on the website of SEBI at www.sebi gov in, and is available on ihe wehsites of the Siock Exchanges e, BSE and NSE at www bseindia com and www.nsendia com, respectively, on the website of our Company at weww sfevatecampuses,com and the websdes of the BRLMs, i.2., JM Financial Limited, IIFL Capital
Services Limided {formerdy known az IFL Secunties Limifed) and Morgan Stanley India Company Private Limited at wans jmfl_com, www iflcapital.com and wew morganstaniey com, respeciively. Any potenfisi investors should note thatinvesiment in eguity sharesinvolves a high degree of risk and for defads refating fo such risk, see *'Risk Feclors ™ beginning on
page 25 of the RHP. Polential investors should not raly on the DREHP filed with SEBl and the Stock Exchanges, and should instead rely on their own examination of our Company and the issue, including the risks involved, for making any investment decision

The Eguity Shares offerad in the Isswe have not been and will not be registered under the U.S. Securities Act of 1533, as amended (the “U.5. Securities Act’) or any slale secunties laws in the United States, and unless so registered may nod be offered ar soid within the Unilad States, except pursuant 1o an exemgdion fram, or in & ransaction not subject 1o, the
reqisiration requirements of the LS, Secunties Act and applcable state securilios laws, Aocordingly, such Equity Shares are being offerad and sold moffshore fransactions as defined m and in refiznce on Regulaton 5 under the U5, Securities Actand the apphcable laws of the jurisdictions whers those offers and sales aceur,

The Equity Shares have not begn and will not be registered, listed or othenvise qualified inany other jurisdiclion cutside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction except in compliance with ihe applicable laws of such jurisdiction. There will be no offering in the United 3tates
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[+] PEREQUITY SHARE) FOR CASH, AGGREGATING UP TO ¥ [ -] LAKH (“PUBLIC IS3UE") OUT OF WHICH 1,62,000 EQUITY SHARES OF FACE VALUE
OF ¥ 10/- EACH, AT AN ISSUE PRICE OF ¥ [ -] PER EQUITY SHARE FOR CASH, AGGREGATING ¥ [+ ] LAKHS WILL BE RESERVED FOR SUBSCRIPTION
BY THE MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE PUBLIC ISSUE LESS MARKET MAKER
RESERVATION PORTION I.E. ISSUE OF 27,70,800 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH, AT AN ISSUE PRICE OF ¥ [+] PER EQUITY
SHARE FOR CASH, AGGREGATING UP TO ¥ [+] LAKHS IS HEREINAFTER REFERRED TO AS THE "NET ISSUE"™. THE PUBLIC ISSUE AND NET ISSUE
WILL CONSTITUTEUP TO 27.01 % AND UP TO 25.52 % RESPECTIVELY OF THE POST- ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
*Suhbject to finalization of basis of allotment.

The lssue is being madea in terms of Chapter [X of the sEBI (ICDR) Regulations, 201 8 the Red Hernng Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Offer Document, Hence there is no such specific disclaimer clause of SEBI. However,
investors may reler to the entire “Disclaimer Clause of SEBI” beginning on page 214 of the Red Herrng Prospeciss.

CORRIGENDUM TO THE RED HERRING PROSPECTUS (RHP)

In reference to the Red Herring Prospectus dated September 11, 2026, On Page no. 235 of Red Hermng Prospectus changes ara made under the Minimum Bid Size and
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